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Title: Shrimati Sushma Swaraj called the attention of the Minister of Home Affairs to the Situation arising out of delay in
creation of Telangana State and steps taken by the Government in this regard.

 

शीमती सषुमा वराज (िविदशा): माननीय अ य  महोदया, म माननीय गहृ मंती जी का यान एक अ यंत लोक मह व के िवÂ◌ाय क  तरफ आकृÂट कराना
चाहती हं और उनसे अनुरोध करती हं िक वह इस संबंध म व य द :

"तेलंगाना रा य के गठन म हए िवलंब से उ प न ि थित

तथा इस संबंध म सरकार ारा उठाए गए कदम"

 

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam Speaker, hon. Members are aware of the
circumstances under which the Government of India set up a five member Committee under the Chairmanship of Mr.
Justice (Retd.) B.N. Srikrishna in February 2010. The Committee was requested to hold consultations with all sections of
the people and all political parties and groups in Andhra Pradesh to examine the situation in the State of Andhra Pradesh
with reference to the demand for a separate State of as well as the demand for maintaining the present status of a united
Andhra Pradesh.

SHRIMATI SUSHMA SWARAJ : I would request that a copy of the statement may be given to me also.

SHRI P. CHIDAMBARAM: I have given copies.

SHRIMATI SUSHMA SWARAJ: No, I have not got the copy. That is why, I am saying.

SHRI P. CHIDAMBARAM: I have given the copies.

This Committee submitted its report on December 30, 2010. In its report, the Committee has listed the following six
solutions/possible options as the way forward:

(i)                Maintaining status quo,
 
(ii)               Bifurcation of the State into Seemandhra and , with Hyderabad as a Union Territory and the two States

developing their own capitals in due course,
 

(iii)             Bifurcation of the State into Rayala- and coastal Andhra regions with Hyderabad being an integral part
of Rayala-,

(iv)            Bifurcation of Andhra Pradesh into Seemandhra and with enlarged Hyderabad Metropolis as a separate
Union Territory. This Union Territory will have geographical linkage and contiguity via Nalgonda district in the
southÂeast Guntur in coastal Andhra and via Mahboobnagar district in the south to Kurnool district in
Rayalaseema,

(v)              Bifurcation of the State into and Seemandhra as per existing boundaries with Hyderabad as the capital
of and Seemandhra to have a new capital,

(vi)            Keeping the State united by simultaneously providing certain definite Constitutional/Statutory measures
for socio-economic development and political empowerment of region - creation of a statutorily empowered
Regional Council.

 

Following the submission of the report, I convened a meeting of all the major political parties represented in the
Andhra Pradesh State Legislature on January 6, 2011 and requested them to consider the report of the Justice Srikrishna
Committee and form an opinion in this regard.

The consultation process with various political parties of Andhra Pradesh is continuing. A suitable decision will be
taken in the light of these discussions. The Government of India is keeping a close watch on the political developments as
well as on the law and order situation in the State.

Meanwhile, the Chief Minister of Andhra Pradesh requested the Government of India to consider the demand to
delete paragraph 14(f) of the Andhra Pradesh Public Employment (Organization of Local Cadres and Regulation of Direct
Recruitment) Order 1975. Under paragraph 14(f) of the Order, any post of Police Officer, as defined in section 3 (b) of the
Hyderabad City Police Act, 1348 F, is exempted from the purview of aforesaid Order. This implied that Hyderabad City
would be a 'free zone' for the purpose of recruitment to the police. The deletion of paragraph 14(f) would include
Hyderabad city in Zone VI for the purpose of recruitment to the police of the city. The Chief Minister commended the
resolution of the Andhra Pradesh Legislative Assembly dated March 18, 2010 that supported deletion of paragraph 14(f).

After careful consideration, Government has decided to recommend to the President that clause (f) of paragraph 14
of the Andhra Pradesh Public Employment (Organization of Local Cadres and Regulation of Direct Recruitment) Order, 1975
may be deleted subject to the Resolution on the subject earlier passed being re-iterated by the Legislative Assembly of
Andhra Pradesh. The decision of the Government was communicated to the State Government on July 13, 2011 for suitable
action.

The Chief Minister, vide letter dated August 1, 2011, has informed the Government of India that the earlier resolution
of the Legislative Assembly dated March 18, 2010 still holds good and there is no change in the composition of the
Legislative Assembly. He has, therefore, requested that a recommendation may be made to the President on the basis of
the resolution of March 18, 2010. The matter is under active consideration.

The Government would like to make an earnest appeal to all sections of the people in Andhra Pradesh that they
should allow the consultation process to reach its logical conclusion. Meanwhile, the Government would like to reiterate the
appeal issued at the end of the all party meeting on January 6, 2011 that 'peace, harmony, and law and order should be
maintained in the State of Andhra Pradesh.'

शीमती सषुमा वराज : अ य  महोदया, आधं पदेश के तेलंगाना ेत से 17 एमपीज़ इस सदन म जीतकर आते ह, लेिकन 13 एमपीज़ ने अपनी पीड़ा और
आकोश को अिभ यि  देते हए इस सदन क  सद यता से इ तीफा दे िदया  ...( यवधान) इसी तरह आधं पदेश क  िवधान सभा म 119...( यवधान)

SHRI SARVEY SATYANARAYANA (MALKAJGIRI): Madam, it is not 13 Members. ...(Interruptions)

SHRIMATI SUSHMA SWARAJ : Yes, it is 13 Members....(Interruptions)

DR. K.S. RAO : Is the Leader of the Opposition saying this? ...(Interruptions) Twelve Members of Lok Sabha did not resign.
...(Interruptions) It is wrong information being mentioned here. ...(Interruptions)

 

 

शीमती सषुमा वराज : मडैम, इ तीफे आपके पास पड़े ह  आधं पदेश क  िवधान सभा म 119 लोग तेलंगाना रीजन से जीतकर आते ह और 101 लोग  ने आधं
पदेश क  िवधान सभा से इ तीफा दे िदया  अभी आपके सामने एक साथी उधर से बोल रहे थे िक तेलंगाना के िवÂ◌ाय म चचा होनी चािहए ...( यवधान)

DR. K.S. RAO : Hon. Shrimati Sushma Swaraj, 13 Members of Lok Sabha did not resign. Shri S. Jaipal Reddy, Shri
Anjankumar M. Yadav, and Shri Sarvey Satyanarayana have not resigned. ...( Interruptions) How can you say that all the
Members from Telangana have resigned? They are before you. ...(Interruptions)

शीमती सषुमा वराज : इ ह ने िजन तीन  के नाम िलए ह, उन तीन  और एक अ य यानी चार सद य  ने रज़ाइन नह  िकया और 13 ने रज़ाइन िकया है  िजन
तीन  के नाम ह, यह सच ह ैिक इन तीन  ने रज़ाइन नह  िकया  िजन चार लोग  ने रज़ाइन नह  िकया, इ ह ने उनके नाम िलए ह िक शी जयपाल रे डी ने
रज़ाइन नह  िकया और बाक  दो ने रज़ाइन नह  िकया  लेिकन अ य  जी, म यह बात इसिलए कह रही थी िक देश क  लोक सभा और आधं पदेश क  िवधान
सभा म धीरे-धीरे बेज़ुबान हो रहे तेलंगाना को ज़ुबान देने के िलए मने यह यानाकÂ◌ाऩण प ताव आज प तुत िकया

अ य  जी, तेलंगाना का इितहास एक तरफ संघÂ◌ाऩ क  गाथाओ ंसे भरा हआ ह,ै लेिकन दूसरी तरफ िव ासघात के पसंग  से भी पटा पड़ा है  पता नह  इस
सदन म िकतने लोग  को यह मालमू ह ैिक भारत 15 अग त, 1947 को आजाद हआ, लेिकन तेलंगाना उसके साथ आजाद नह  हआ  तेलंगाना 17 िसत बर,
1948 को आजाद हआ, यानी भारत क  आजादी के भी एक वÂ◌ाऩ से यादा संघÂ◌ाऩ करके, हजार  लोग  के बिलदान के बाद तेलंगाना को आजादी िमली
अभी वे आजादी क  परूी खशुी मना भी नह  पा रहे थे िक उनके िसर पर आधं पदेश के साथ िवलय क  तलवार लटक गयी  वे लोग आधं पदेश के साथ िवलय नह
चाहते थे, इसिलए िवरोध शु  हआ  वÂ◌ाऩ 1953 म एक फजल अली कमीशन बठैा  उ ह ने कहा िक यह िवलय उिचत नह  होगा और अगर िवलय करना ही ह,ै
तो वÂ◌ाऩ 1961 का एक चुनाव हो जाने दो  वहां तेलंगाना के रीजन से आये हए अगर दो-ितहाई िवधायक यह कह िक आधं पदेश म िवलय कर दो, तब करना
वना मत करना

अ य  महोदया, म उधर बठेै हए सािथय  को याद िदलाना चाहती हं िक देश के पथम पधान मंती, बहत पापुलर पधान मंती, पंिडत जवाहर लाल नेह  जी उस समय
पधान मंती थे  उ ह ने इस िवलय को बेमेल बताते हए यह कहा था िक आधं और तेलंगाना का िवलय उसी तरह से ह ैिजस तरह से एक इनोसट लड़क , एक भोली-
भाली लड़क  क  शादी एक िमसचीिवयस बॉय, एक शरारती लड़के से कर दी जाये  उ ह ने यह कहा था िक यह शादी नह  चलेगी  जब यह शादी न चले, तो यह
पित-प नी क  तरह अलग-अलग हो जाय  ...( यवधान)

SHRI L. RAJAGOPAL (VIJAYAWADA): No, he never said that. ...( Interruptions) He never said that. ...(Interruptions) He
never said that. ...(Interruptions)

अ य  महोदया : आप बठै जाइये  आप य  खड़े हो गये? आप बठै जाइये

â€¦( यवधान)

शीमती सषुमा वराज : अ य ा जी, म पंिडत जी को कोट कर रही हं  ...( यवधान)



MADAM SPEAKER: You will get your chance to speak.

...(Interruptions)

MADAM SPEAKER: You will get your chance to speak. Let her speak.

...(Interruptions)

SHRI L. RAJAGOPAL : Panditji never uttered those words. ...(Interruptions)

शीमती सषुमा वराज : अ य ा जी, म अपने िकसी नेता का बयान नह  बता रही  ...( यवधान)

MADAM SPEAKER: You will get your chance. Your name is there.

...(Interruptions)

MADAM SPEAKER: You will get your chance. Please sit down.

...(Interruptions)

शीमती सषुमा वराज : पंिडत जी का यह बहचिचत कोट है  ...( यवधान)

SHRI SARVEY SATYANARAYANA (MALKAJGIRI): As rightly mentioned by Sushmaji, Panditji said that Telangana  is like an
innocent baby being married to a mischievous boy, an Andhrite. They should live together for long. If this baby demands
divorce, it should be granted. ...(Interruptions)

अ य  महोदया : आप बठै जाइये

â€¦( यवधान)

MADAM SPEAKER: You will get your chance. Please sit down, Sarvey Satyanarayanaji.

...(Interruptions)

अ य  महोदया : आप सब बठै जाइये  सव स यानारायण जी, आप बठै जाइये

(Interruptions) â€¦*

MADAM SPEAKER: Nothing will go on record except what Sushmaji is saying.

...(Interruptions)

अ य  महोदया : आप बठै जाइये

â€¦( यवधान)

MADAM SPEAKER: You will get your chance. उस समय आप बोिलये  अभी आप बठै जाइये

â€¦( यवधान)

SHRI L. RAJAGOPAL : We want the name of Pandit Nehru to be deleted from the record. ...(Interruptions)

SHRI SARVEY SATYANARAYANA : Pandit Nehru said that. He has compared Telangana with a baby. ...(Interruptions)

(Interruptions) â€¦*

MADAM SPEAKER: Nothing will go on record.

...(Interruptions)

अ य  महोदया : सुÂ◌ामा जी, आप बोिलये

... ( यवधान)

शीमती सषुमा वराज : अ य ा जी, म िकसी भाजपाई नेता का कोट नह  कह रही  यह पंिडत जी का बहचिचत कोट ह,ै जो उस समय के अखबार  म छपा था  म
इ ह कहना चाहती हं िक 6 माच, 1956 का इंिडयन ए सपेस िनकाल कर देख ल, इनवटड कोमाज़ म यह कोट छपा हआ है  ...( यवधान)

अ य ा जी, तेलंगाना के लोग  के िवरोध के बावजदू ...( यवधान)

अ य  महोदया : आप बठै जाइये

â€¦( यवधान)

शीमती सषुमा वराज : तेलंगानाना के लोग  के िवरोध के बावजदू यह िवलय हो गया ...(Interruptions)

SHRI L. RAJAGOPAL : You can read the speeches of Pandit Nehru available in our Parliament Library.  ...(Interruptions) You
do not know even one per cent about Telangana and you are talking about Telangana. ...(Interruptions)

MADAM SPEAKER: You are getting your chance. You can speak whenever your turn comes.

...(Interruptions)

SHRI SARVEY SATYANARAYANA : They are opposing formation of  Telangana State because they have vested interests.
They are playing with the lives of innocent people. They should not behave like this. They are not politicians, but they are
businessmen. They are playing with the lives of our people and innocent people are dying there. ...(Interruptions)

DR. K.S. RAO: You can speak in your own way. ...(Interruptions)

अ य  महोदया : आप बठै जाइये

â€¦( यवधान)

SHRI SARVEY SATYANARAYANA : There is a virtual division between Telangana and Andhra. Separate Telangana  State
should be created. ...(Interruptions)

अ य  महोदया : आप सब बठै जाइये

â€¦( यवधान)

शीमती सÂुषमा वराज : अ य ा जी, तेलंगाना के लोग  के िवरोध के बावजदू िवलय हो गया  िवलय को सुचा  प से चलाने के िलए बहत पय न िकये गये
तरह-तरह के फामूले अपनाए जसेै मु क  स, पिैजडिशयल आडस, फामूला न बर िस स, जीओ न बर 610, िगगलानी कमीशन बना

इतने उपाय िकए गए, लेिकन उनम से कोई भी कारगर सािबत नह  हआ य िक सारे उपाय कागज  म रह गए, धरती पर नह  उतर पाए  इस सबका नतीजा वही
हआ - मज बढ़ता गया य - य  दवा क  यह पुराना इितहास इसिलए बताया य िक मने पहले कहा था िक तेलंगाना के िनमाण म देरी हो रही ह,ै शायद गहृमंती
जी इरीटेट हो रहे ह, म उ ह बताना चाहती थी  म इस पर यादा समय नह  ले रही हं  यह इितहास बताना ज री था तािक सदन को यह समझ म आ जाए िक
िवलय क  पÂृठभिूम या है

अब म वतमान पर आ रही हं और वतमान शु  क ं गी वÂ◌ाऩ 2004 से, यपूीए क  पहली सरकार से  वÂ◌ाऩ 2004 म कांगेस का टीआरएस के साथ समझौता
हआ, इक  ेचुनाव मदैान म गए  उस समय कांगेस क  अ य ा ने करीम नगर क  एक सभा म लोग  को आ ासन िदया िक हम तेलंगाना का िनमाण करगे  लोग
ने िव ास िकया और झोली भर-भरकर इनको वोट िदए  उसके बाद ये सरकार म आ गए, सरकार म टीआनरएस इनका एक पाटनर था  पाटनर बनने के बाद
इ ह ने एक सीएमपी बनाया  ...( यवधान)

अ य  महोदया : अब आप अपनी बात समा  क िजए

शीमती सÂुषमा वराज : एक सीएमपी बना ...( यवधान) उस सीएमपी म...( यवधान) उस सीएमपी म इ ह ने तीन राइडस के साथ तेलंगाना क  िडमा ड के
बारे म िलखा :

"The UPA Government will consider the demand for the formation of the Telangana State at an appropriate
time after due consultations and consensus."

तीन राइडस इ ह ने लगाए  यह मई, 2004 का सीएमपी ह ैजब सरकार बनी  उसके बाद जनू म पहला राÂटपित अिभभाÂ◌ाण हआ  उसी सीएमपी से भाÂ◌ा◌ा
उठाई गयी, मगर एक राइडर हटा िदया गया  म राÂटपित अिभभाÂ◌ाण से पढ़ रही हं :

"The Government will consider the demand for the formation of a Telangana State at an appropriate time and
after due consultations."

 

इसम कंसे सस श द हट गया  हम लगा इवो यशून हआ ह,ै तीन राइडस थे सीएमपी म, लेिकन शायद सरकार वाकई गंभीर ह ैऔर वे कंस टेश स क  बात करके
क गए य िक शायद कंसे सस होना संभव नह  था, तो कंसे सस श द हटा िदया गया  यह राÂटपित का अिभभाÂ◌ाण ह ैजो सरकार का नीित िनदशक

िस ा त होता ह,ै िजसको मानना सरकार क  िज मेदारी होती है  इसको तो आप मानगे? सीएमपी के आधार पर राÂटपित अिभभाÂ◌ाण हआ और उ ह ने एक
राइडर हटाकर दो राइडर कर िदए  वÂ◌ाऩ 2004 से 2009 तक, परूा कायकाल िनकल गया, लेिकन वह उिचत समय नह  आया  कंस टेश स हई ह गी, बहत
राजनिैतक उठापटक हई, टीआरएस से समझौता टूटा, उ ह ने रजाइन िकया, दुबारा चुनकर आए, िफर रजाइन िकया  उस परेू राजनीितक घटनाकम म म नह
जाना चाहती हं  वÂ◌ाऩ 2004 के बाद वÂ◌ाऩ 2009 का चुनाव हआ, तेलंगाना के लोग  ने सोचा िक शायद हम टीआरएस को यादा िजता िदया था, इसिलए
हमको तेलंगाना नह  िमला, इस बार कांगेस को झोली भर-भर िजताओ, तो शायद हम तेलंगाना िमल जाए  एक उ मीद भरी िनगाह से उ ह ने वोट िदया और
तेलंगाना से 17 म से 12 एमपी कांगेस के जीतकर आए िजनम से एक सद य अभी यहां बठेै ह

शी सव स यनारायण : दो सद य बठेै ह

शीमती सषुमा वराज : हां, दो बठेै ह, तभी मने कहा िक चार इधर बठेै ह, 13 इ तीफा देकर चले गए, इ तीफा आपका भी ह,ै मगर आप हाउस अटड कर रहे ह



अ छी बात ह,ै आप हाउस अटड कर रहे ह, तो मेरी ज़बान म ज़बान िमलाने वाला कोई एक वर तो है  ...( यवधान)

शी सव स यनारायण : हम याय के वा ते लड़ रहे ह

शीमती सषुमा वराज : अ य  जी, वÂ◌ाऩ 2009 के चुनाव म 12 सांसद वहां से कांगेस के जीतकर आए, लेिकन छः महीने तक कोई कदम आगे नह  बढ़ा,
तो 29 नवंबर, 2009 को टीआरएस के नेता के.एस. राव ने अनशन िकया  यह िवÂ◌ाय 7 नवंबर, 2009 को मने इस सदन म उठाया था  म आज पहली बार
तेलंगाना पर नह  बोल रही हं  तेलंगाना का िनमाण मेरा यह हमेशा िपय िवÂ◌ाय रहा ह ै य िक हमारे यहां से वहां एक भी एमपी जीता नह  है  िपंिसपल अपोिजशन
पाट  के नाते यह हमारा फज बनता है  पहले नेता, पितप  के तौर पर आडवाणी जी हमेशा बोलते रहे और म बताउंगी िक आडवाणी जी ने या- या बोला? अब म
नेता, पितप  के नाते म बोलती हं य िक कोई िपंिसपल अपोिजशन पाट  इतने बड़े िवÂ◌ाय से अपने आपको अलग नह  रख सकती है

अ य  जी, 7 िदस बर को म बोली और वह िवÂ◌ाय मने यहां उठाया  एक िदन के बाद यािन 9 िदस बर को आपने चेयर से इंटरवीन िकया  के.सी. राव जी क
हालत िबगड़ रही थी  आपने चेयर से कहा िक परेू का परूा सदन उनके बारे म िचंितत ह,ै कुछ होना चािहए  उसके बाद सदन म हर पाट  के नेता बोले  गु दास
दासगु ा जी बठेै ह, वह बोले, शरद यादव जी बोले, मुलायम िसंह जी बोले, लाल ूजी बोले, अनंत गीते जी बोले, अजनाला जी बोले  कोई ऐसा नेता नह  था जो यहां न
बोला हो  यह 9 िदस बर क  बात ह ैऔर 9 िदस बर बहत अहम् ह ैतेलंगाना के इितहास क  िजंदगी म इसिलए म इसक  बात कर रही हं  आप 9 िदस बर को बोल ,
आपके बाद सारे नेता बोले  िफर सरकार हरकत म आई  एक संयोग बना, 10 िदस बर को शीमती सोिनया गांधी का ज म िदन होता है  9 िदस बर क  रात को,
आज के गहृ मंती शी िचद बरम ने, अधराित को घोÂ◌ाणा क  वह घोÂ◌ाणा म पढ़कर सुनाना चाहती हं

The Home Minister Shri P. Chidambaram, late in the night said:

"The process of forming the State of Telangana will be initiated and appropriate Resolution will be moved in
the Assembly. We are concerned about Rao's health. We request him to withdraw his fast immediately. We
also appeal to all concerned specially students to withdraw their agitation and help restore normalcy."
 

सारे राइडस इसम से हट गए  न कंसलेटेशंस, न कंससस, एक केटेगो रक ए योरस गहृ मंती जी क  तरफ से आया और अधराित को आया  उसी समय तेलंगाना म
पटाखे फूटने लगे  वहां के लोग  को यह लगा िक शीमती सोिनया गांधी के ज म िदन का तोहफा देश के गहृ मंती ने उ ह िदया है  आितशबाजी हई, रात को
दीवाली हई  पहली बार तेलंगाना के लोग  को यह उ मीद परूी होती लगी, य िक होम िमिन टर ने यह कहा - The process of forming the State of
Telangana will be initiated and appropriate Resolution will be moved in the Assembly.  इसम कह  कंसलेटशंस और कंससस क  बात
नह  थी  अब उ ह लगा िक केटेगो रक ए योरस...( यवधान) म अ छी बात कह रही हं, बुरी बात नह  कह रही हं ...( यवधान)

अ य  महोदया: कृपया शांत रह

शीमती सषुमा वराज : उ ह लगा िक ज म िदन का तोहफा िमला है  यह अ छी बात थी  आप अ छी बात को बुरा य  मानते हो  मने कहा िक इस पर खशु
होकर लोग  ने पटाखे फोड़े

अ य  महोदया: सुÂ◌ामा जी, आप चेयर को स बोिधत कर

शीमती सषुमा वराज : मने कहा िक तेलंगाना के लोग  ने पटाखे फोड़े  उनक  उ मीद िव ास म बदल गई ह,ै य िक तारीख अहम् हो गई  आप अ छी बात को
भी बुरा मान रहे ह ...( यवधान)

अ य  महोदया: कृपया अब अपनी बात समा  कर

शीमती सषुमा वराज : नह  अ य  जी अभी तो मने शु  िकया है

MADAM SPEAKER: It is not a debate Shrimati Sushma ji.

शीमती सषुमा वराज : गोपीनाथ जी और रमेश बसै जी नह  बोल रहे ह इसिलए म आपसे र वे ट कर रही हं

अ य  महोदया: उ ह ने एक-एक प  ही पछूना ह,ै सारी बात नह  कहनी है

शीमती सषुमा वराज : आप मुझे थोड़ा सा बोलने का मौका द, म थोड़ा सा इंडलजस आपसे चाहती हं, आपसे र वे ट करती हं

अ य  जी, 10 िदस बर को जब सदन क  बठैक शु  हई, तब नेता पितप  आडवाणी जी खड़े हए  आडवाणी जी ने कहा िक

"म बहत आभारी हं आप मुझे अवसर दे रही ह  म सदन को इस बात के िलए बधाई दूं िक आपने सदन म िजस पकार आधं पदेश क  ि थित म
ह त ेप करके एक नया उदाहरण प तुत िकया है  संसद के ह त ेप के कारण सरकार ने एक बहत ही मह वपणू िनणय िलया है  इसके िलए म
सरकार को भी बधाई और संसद को भी बधाई देना चाहता हं, िजन दो बात  के बारे म सदन म कल िचंता पकट क  गई थी  उन दोन  बात  का
एक पकार के समाधान हो गया  हम चाहते थे िक तेलंगाना क  जनता क  इ छा के अनुसार तेलंगाना पदेश बने  हम चाहते थे िक हमारी संसद के
साथी जो दस िदन से अनशन पर थे, िजनके वा य क  हालत िचंताजनक हो गई थी  उनके जीवन को िकसी भी पकार क  हािन न पहंचे, ये
दोन  बात हो गई,ं मुझे इसक  बहत खशुी ह ैऔर इसके िलए म आपको बधाई देता हं "

 

अ य  जी, म यह बात केवल इसिलए कह रही हं िक केवल तेलंगाना म ही नह , बि क सदन क  भी उ मीद िव ास म बदल गई  हम लगा िक सरकार ने एक
मह वपणू िनणय िलया है  दस िदस बर को पणब मुखज  साहब भी यहां बोले थे और बधाई दी सदन म, य िक हम यह लगा िक नौ िदस बर का वह िदन माइल
टोन बनेगा, मील का प थर बनेगा, तेलंगाना के िनमाण म

लेिकन अ य  जी, मुझे हरैानी ह ैिक 9 िदस बर को इस सदन म यह सब घटता ह,ै तेलंगाना म पटाखे चलते ह  लेिकन 23 तारीख को गहृ मंती जी बदल गये और
14 िदन के अंदर गहृ मंती का बयान आ गया, there is no consensus on creation of Teleangana. म पछूना चाहती हं िक जब राÂटपित अिभभाÂ◌ाण
म आपने कंससस श द हटा िदया था, आपने कहा था केवल वाइडर कंस टेश स, नो कंससस, आपने कोई बात कंसेसस क  नह  क  थी  23 िदस बर को जबिक
पोसेस इनीिशएट हो जाना चािहए था आपने कंससस क  बात करके वािपस back to square one लाकर खड़ा कर िदया  23 िदस बर को ये बदल गये और इस
सारे म से िनकला, जि टस शीकृÂणा कमीशन, िजसका िजक अभी अपनी रपोट म, अभी अपने व य म गहृ मंती जी ने िकया है  म आज कहना चाहती हं, िबना
संकोच के कहना चाहती हं िक जि टस शीकृÂणा कमीशन ने िजतना इंजि टस तेलंगाना के साथ िकया ह,ै उसे तेलंगाना का इितहास कभी भलेूगा नह
...( यवधान)

SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): Madam, this is too much. ...(Interruptions)

SHRIMATI SUSHMA SWARAJ : This is not too much. ...(Interruptions) I will show you. ...(Interruptions) Yes, I will tear it
apart. ...(Interruptions) अभी आप सुिनये, देिखये...( यवधान)

अ य  महोदया : अब आप समा  क िजए  यह कॉिलंग अटशन ह,ै यह िडबेट म चला जा रहा ह,ै आप मेन बात पछू कर समा  क िजए

शीमती सषुमा वराज: ये मेरा मेज़र पाइंट ह,ै आप मुझे रोिकये मत, म केवल मेन बात पर आ रही हं  ...( यवधान)

शी अनरुाग िसंह ठाकुर (हमीरपरु, िह.प.): हमारे दोन  दूसरे सद य नह  बोलगे, आप इ ह बोलने दीिजए ...( यवधान) ये लोग बीच म य  बोल रहे
ह ...( यवधान)

अ य  महोदया : आप बठै जाइये, म इ ह रोक रह  हं  आप बठै जाइये

...( यवधान)

SHRI ARUNA KUMAR VUNDAVALLI : Madam, there is a small request. ...(Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): It is being converted into a debate. If this is being converted
into a debate, there will be different points of view. But this is a Calling Attention; and the Leader of the Opposition should
confine her points to the Calling Attention; there cannot be a debate. ...(Interruptions)

MADAM SPEAKER: Yes, it is a Calling Attention. Let us retain the form of the Calling Attention. Let us not turn it into a
debate.

...(Interruptions)

शीमती सषुमा वराज : आप मुझे केवल पांच िमनट द  माननीय गहृ मंती जी का परूा व य शीकृÂणा कमेटी रपोट पर ह ैऔर आपने कहा ह ैिक उ ह ने 6
फामूले आपको िदये  लेिकन यह पहली बार हआ ह ैअ य  जी िक इतने कमीशन और कमेिटयां इस देश म बन , हमेशा उनक  रपोट सावजिनक तौर पर दी जाती
है  लेिकन पहला कमीशन ह ैिजसने सावजिनक रपोट अलग से दी ह ैऔर एक गु  रपोट अलग दी ह,ै एक सीकेट रपोट उ ह ने इ ह अलग से दी ह ैऔर वह सीकेट
रपोट िजसका िजक गहृ मंती जी ने अपने व य म नह  िकया  इसीिलए म पछूना चाहती हं िक या वाकई एक सीकेट रपोट शीकृÂणा कमीशन ने आपको दी है
और अगर ये मना कर तो उसका जवाब भी म देती हं लेिकन ये मना कर नह  सकते ह  य िक आज के युग म कोई चीज गु  रह नह  सकती, खोजी पतकार सब
कुछ िनकाल लाते ह  अब तो रपोट पहले लीक हो जाती ह  कांगेस के ही एक पवू सासद शी एम.नारायण रे डी ने एक यािचका आधं पदेश हाईकोट म दायर क
उ ह ने यह कहा िक हम यह पता चला ह ैिक कृÂणा कमीशन ने जो रपोट दी ह ैउसम एक सीकेट रपोट भी दी ह ैऔर उस सीकेट रपोट को पि लक िकया जाए,
यह पाथना उ ह ने क  िजस बच के सामने यह पीिटशन लगी, उस बच के यायधीश ने सरकार से कहा िक अगर ऐसा कोई डॉ युमट ह ैतो आपको उसे हमारे पास
लाना होगा  वह रपोट उ ह ने वहां दी  अ य  जी, म कह  और से नह , म उस जजमट से पढ़ रही हं

SHRI P. CHIDAMBARAM: The judgment has been stayed. Can you read that out? ...(Interruptions)

शीमती सषुमा वराज : वह जजमट पि लक डोमेन म है  जजमट का ऑपरेशन टे हआ है  म केवल यह कह रही हं...( यवधान) आप नह  कह सकते ह िक रपोट
नह  आई

अ य  महोदया : आपने पांच िमनट के िलए कहा था, आपके पांच िमनट समा  हो गये ह  You cannot have a long debate on this. It is a Calling
Attention.

â€¦( यवधान)

शीमती सषुमा वराज : अ य  महोदया, आज म अपनी बात परूी कहे िबना नह  बठंूैगी ...( यवधान)

अ य  महोदया : आप बठै जाएं, य िक आपने िजतना समय मांगा था, वह परूा हो गया है

â€¦( यवधान)

शीमती सषुमा वराज : म इसिलए नह  बठंूैगी, य िक इसी से पोल खलेुगी, आप मेरी परूी बात सुिनए ...( यवधान)

अ य  महोदया : सुÂ◌ामा जी, आप नेता पितप  ह  यानाकÂ◌ाऩण प ताव क  एक िवधा है  आपको उसी िवधा म बोलना चािहए  आपने िजतना समय कहा
था, वह परूा हो गया है  अब आप बठै जाएं

â€¦( यवधान)

शीमती सषुमा वराज : महोदया, म अपनी बात ज दी समा  क ं गी  जज ने कहा -



"The Committee travelled beyond the Terms of Reference in its endeavour to persuade the Union of India not
to accede to the demand for Telangana .  It is demonstrated in a three-page supplementary note appending to
the note representing Chapter 8."

 

उ ह ने माना िक एक गु  चै टर -8 नोट है  आप हरैान हो जाएंगी, वह नोट ह ैपािलिटकल मनेैजमट क रए, मीिडया मनेैजमट क रए  म सदन को च काने वाली
चीज कह रही हं  उस नोट म िलखा ह ै-

"There is a need for ensuring unity among the leaders of the Ruling Party in the State. There is also a need for
providing strong and firm political leadership and placement of representatives of Telangana in key positions.
This aspect was discussed with FM and HM in September 2010. Action also needs to be initiated for softening
the TRS to the extent possible. "

"The Congress high command must sensitize its own MPs and MLAs and educate them about the wisdom for
arriving at an acceptable and workable solution. With the Ruling Party and main Opposition Party being
brought on the same page, these support mechanisms have a higher probability of becoming successful. "

 

वह नोट कहता ह ैिक मीिडया मनेैज क रए  मीिडया मनेैजमट के िलए कहा ह ैिक वहां इतने इले टोिनक चनै स ह, इतने िपंट के चनै स ह  महोदया, जि टस
रे डी कहते ह -

"More disturbing is the suggestion given by the Committee to the Government."
 

More disturbing is the suggestion given by the Committee to the Government and it reads:

"The print media is hugely dependent on the Government for advertisement revenue and if carefully handled
can be an effective tool to achieve this goal."

 

महोदया, यह रपोट है  यह जि टस शी कृÂणा कमीशन क  रपोट नह  ह,ै यह एआईसीसी क  रपोट ह ैऔर आज तक ऐसी रपोट नह  आई है  म गहृ मंती जी से
पछूना चाहती हं िक...( यवधान)

अ य  महोदया : आप अपनी बात समा  क िजए और बठै जाएं

â€¦( यवधान)

शीमती सषुमा वराज : महोदया, यह जजमट है ...( यवधान)

अ य  महोदया : आपने वयं कहा था िक पांच िमनट म अपनी बात समा  करके बठै जाऊंगी  पांच िमनट हो गए ह  आपने वचन िदया था, आप बठै जाएं

â€¦( यवधान)

शीमती सषुमा वराज : महोदया, म आिखरी बात कहना चाहती हं ...( यवधान)

अ य  महोदया : आप ज दी अपनी बात समा  क िजए

â€¦( यवधान)

SHRI ADHIR CHOWDHURY (BAHARAMPUR): Madam, I am on a point of order....(Interruptions)

MADAM SPEAKER: Under which Rule do you want to raise the point of order?

...(Interruptions)

शीमती सषुमा वराज : महोदया, यह जजमट है ...( यवधान)

अ य  महोदया : आप वायंट आफ आडर का ल बताइए

â€¦( यवधान)

SHRI ADHIR CHOWDHURY : Madam, the submissions made by the hon. Leader of Opposition should be authenticated by
her....( यवधान)

शीमती सषुमा वराज : म अभी ओथटीकेट करके रख देती  यह जजमट क  कापी है

गहृ मंती जी, मने ये बात इसिलए रख , य िक वहां तरह-तरह के धोखे हो रहे ह  यह जो सरकार क  हरकत ह,ै इससे हताश हो कर लोग आ मह याएं कर रहे ह
िपछले डेढ़ वÂ◌ाऩ म 600 लोग मर गए  महोदया, आप मुझे बठैने के िलए कह रही ह, म जो बात कहने जा रही हं, उसे सुनकर आपका िदल दहल जाएगा  िद ली
म एक लड़का आया, िजसका नाम यादी रे डी था  वह इतना बड़ा तेलगु का नोट आ मह या करने से पहले िलख कर गया  म केवल चार लाइन आपको पढ़ कर
सुनाना चाहती हं  उस लड़के ने िद ली म आ मह या क  उसने िलखा िक हदैराबाद टेन चढ़ने से पहले बहत सारे खयाल  म कुछ सोचता हआ यहां आ गया  म
चाहता था िक माँ के हाथ का खाना खाकर और आशीवाद लेकर आऊं, लेिकन लगा िक कह  परै पीछे न हट जाएं, इसिलए ऐसा नह  िकया  म अपना इलाका छोड़
कर जा रहा हं  मने िकतने सपने देखे थे  म तेलंगाना छोड़ कर जा रहा हं  मन म परूा दुख है  सच बोलना ह,ै मुझे नह  मालमू िक म यहां कैसे आ गया  यहां आने
के बाद मन म एक ही इ छा ह ैऔर कुछ नह  सोच रहा हं  मने जो सोचा, वह क ं गा  तेलंगाना होने के िलए म भी भागीदार बनूंगा ...( यवधान)

DR. K.S. RAO : Please authenticate that letter.

MADAM SPEAKER: She is ending the speech. Are you ending?

...(Interruptions)

शीमती सषुमा वराज : अ य  जी, मुझे लगता था िक यह िजतना संजीदा िवÂ◌ाय ह,ै उतनी संजीदगी से मुझे बोलने िदया जाएगा लेिकन उतनी संजीदगी से
मुझे बोलने नह  िदया गया, टोकाटोक  क  गई  इसिलए म गहृ मंती जी, आपसे यादा कुछ न पछूते हए एक िनवेदन करना चाहती हं िक यह कंससस बहत हो गई,
अब आपने फैश रजो यशून क  बात क  ह ैिजसको चीफ िमिन टर ने कहा िक ज रत नह  है  मेरा यह कहना ह ैिक मुझे कुछ नह  पछूना है ...( यवधान) मुझे
एक िनवेदन करना ह,ै आप तेलंगाना का िबल लेकर आइए, यह कां टीटय़शूनल अमडमट िबल ह,ै दो-ितहाई सांसद आपको चािहए, हम वो सांसद जुटाएंगे  म आपसे
िनवेदन करना चाहती हं,...( यवधान)

अ य  महोदया : ठीक ह,ै ध यवाद

â€¦( यवधान)

शीमती सषुमा वराज: एक िमनट, अ य  जी ...( यवधान)

अ य  महोदया : िकतने एक िमनट लगी सुÂषमा जी?

â€¦( यवधान)

शीमती सषुमा वराज : पणव दा, आपने कल यह अपील क  थी िक हम जो िबल ला रहे ह, उन िबल  पर िवप  आकर साथ दे  आज म अपील कर रही हं, आप
िबल लाइए  हम सब साथ दगे और तेलंगाना का िनमाण होना चािहए  लेिकन अगर म आपसे और सरकार से िबल लाने के िलए अपील कर रही हं तो म सदन से भी
अपील कर रही हं िक हम तेलंगाना के िलए मरने वाले लोग  से एक अपील करनी चािहए  हम कहना चािहए िक वे मर नह , बि क वे तेलंगाना बनता हआ देखने
के िलए िजंदा रह  उन लोग  का मरना देश के िहत म नह  होगा  इसिलए म केवल वहां के अपने बहन-भाइय  से एक अपील करना चाहती हं:-

"Sodhara, Sodharimanulaara, Telangana kosam balidaanam vaddhu.

Telangana Choodadaaniki Brathakaali, Brathakaali"

It means: "Brothers and sisters, do not sacrifice your lives for Telangana. You should live to see Telangana.

MADAM SPEAKER: Shri Gopinath Munde and Shri Ramesh Bais have withdrawn. Now, I call Shri Gurudas Dasgupta.

DR. K.S. RAO : Madam, before that I humbly request the hon. Leader of the Opposition to certify that secret letter written
by the person who died, which she has read. It is because she is reading the letter....(Interruptions)

शी सव स यनारायण : अ य  महोदया, म कुछ कहना चाहता हं,...( यवधान) मुझे अनुमित दी जाए ...( यवधान)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

MADAM SPEAKER: Shri Gurudas Dasgupta Ji please start. Nothing will go on record.

(Interruptions) â€¦*

 

SHRI GURUDAS DASGUPTA (GHATAL): Madam, at the beginning, I plead for patience, for tolerance and for a consensus on
the issue. I should not be misunderstood. The situation is quite sensitive and explosive in whole of the Andhra Pradesh.
There is division in the political spectrum of Andhra Pradesh.

The Congress Party is divided and everybody knows it. There is nothing to find something unique in it. This happens when
emotions rise very high. Therefore, I plead, please do not put fuel in the fire. I plead let us not fish in the troubled waters.
Nobody will be friend of India if we seek to fish in the trouble waters. I am not saying it to you. You should understand the
implication of it. You are quite an intelligent person.

Madam, it is a sensitive issue. It is an emotional issue. A part of the history has been spoken by her, but there is another
part of history.

MADAM SPEAKER: You have to ask your question.



SHRI GURUDAS DASGUPTA : Madam, you have allowed her, kindly allow me also.

MADAM SPEAKER: She is allowed more time but you have to ask one question.

SHRI GURUDAS DASGUPTA : Madam, I plead you for some time.

MADAM SPEAKER: No. Please ask a question. You ask a clarificatory question. We are not going into the history.

SHRI GURUDAS DASGUPTA : Madam, I plead with you as it is a very important issue. I shall not take a long time.

I only remember the great struggle, the martyrdom of Sriramulu for the formation of Vishaal Andhra. Let us remember him.
I also remember the great struggle of Telangana people. Telangana people fought against Nizam for the land. Therefore,
Telangana is a part of India and has a great history.  Andhra Pradesh also has a great history and is a part of India.
Therefore, there has to be some patience and tolerance.

While saying so, I say that it is a well known truth and it is a fact beyond doubt that overwhelming majority of the
people of Telangana wants a separate State. It is a clear truth. Let there be no dispute. There is a complaint that they
were discriminated upon. There is a complaint that when the merger took place, there were certain conditions and those
conditions were not adhered to by the Governments that had ruled Andhra Pradesh. There is a complaint that there is
under-development in that particular area. There is a complaint that temporary arrangement that has been made to
address the grievances of the people of Telangana did not work well. It is a part of history.

Therefore, having respect to the emotions of the people of Telangana, having understood that integrity of a State
cannot be maintained by coercion, we stand to support unequivocally the demand for a separate Telangana State. But
there is a crisis in Andhra Pradesh. Please do not mind that a political party in Andhra Pradesh has to be blamed for the
debacle that has been created.

There are little more facts also. The Central Government has, undoubtedly, said that Telangana will be formed and a
process will be initiated...(Interruptions). I am saying that a process will start...(Interruptions). Please listen to me. I am
saying that a process of setting up of a State will be initiated. But it was not done and that has created a serious crisis.
Please Mr. Rao, you cannot say that there is no crisis.  There is a crisis. Therefore, the indecision of the Government of
India can be taken to be a factor which has aggravated the crisis in Telangana.

I remember there was a Committee set up under the Chairmanship of Mr. Pranab Mukherjee and only one Party has not
given an opinion. Sushmaji has forgotten to say that...(Interruptions). No, it was the Congress Party...(Interruptions)

MADAM SPEAKER: Shri Dasgupta, please address the Chair.

SHRI GURUDAS DASGUPTA : I am saying the Congress Party had not given their opinion in the All Party meeting.
Therefore, situation is very bad today and it needs a solution.

Madam, I am coming to my question. I would like to refer to the statement of Shri Chidambaram. He is always looked upon
as a man of strong will. He always says that he is a man of strong will and I do not doubt the strength of his will, though I
may have differences with him. But is it the statement of a strong personality? It is full of indecision. He has only quoted
some recommendations. These are all options. What is the Government of India saying? It is saying from the beginning that
consultations will be made, consensus would be sought to be done and will be done at an appropriate time, may be the
appropriate time will be when Shri Chidambaram will not be in power or will not be in office. What is the appropriate time?

Therefore, my accusation is that the active role that the Central Government had to play in order to sort out the issue was
not done. It is a disservice to the nation, not a disservice to the Telangana alone. Please let us not stand in solidarity with
Telangana only but let us also stand in solidarity with the whole of Andhra Pradesh. The whole of Andhra Pradesh is
burning, not Telangana alone. Therefore, this indecision, this insipid character of the statement, this failure of the
Government to reach a consensus is because their house is in disorder. He has to make a statement.

MADAM SPEAKER: Please come to your question.

SHRI GURUDAS DASGUPTA : I only have a pity for a strong man. I am very categorical. I support Telangana. But I respect
the emotions and sentiments of the people of Rayelseema. I respect the sentiments and emotions of the people of the
coastal area. I have a respect for them also. I cannot say that I stand out only for Telangana and the rest of Andhra
Pradesh should go to hell. No. I stand out for the whole and find out a solution.

MADAM SPEAKER: Put your question please.

SHRI GURUDAS DASGUPTA : Madam, I am coming to my question...(Interruptions)

Madam, the point is that I plead for peace in Andhra Pradesh, I plead for ending of turmoil in Andhra Pradesh, I plead for a
consensus on this issue in Andhra Pradesh. I must remind the supporters of Telangana that you cannot get your demand
realized through coercion. You cannot get the demand of Telangana through coercion, you cannot do it. Yes, I agree that
there should be consensus, but the Government must take the steps. They are responding only when she is raising it.

 

MADAM SPEAKER: What is happening? Please put your question. You are such a senior Member.

SHRI GURUDAS DASGUPTA : Madam, I support Telangana, I respect Rayalaseema. I support Telangana but I respect the
coastal region...(Interruptions)

MADAM SPEAKER: All right. Thank you so much. You have said what you had to say. Now, please take your seat.

...(Interruptions)

SHRI GURUDAS DASGUPTA : Madam, what I am saying is that while supporting the people of Telangana, I do not show
any disrespect to Rayalaseema or coastal region, but there has to be a consensus. Transition can only take place through a
peaceful way in a democratic system. I want a democratic and a peaceful solution.

MADAM SPEAKER: Thank you.

13.00 hrs.

...(Interruptions)

 

 

SHRI SARVEY SATYANARAYANA:  Madam Speaker, I thank you very much for giving me an opportunity to speak in this
august House over the issue of Telangana where I come from. I am a pukka Telanganite. People in Telangana are
sacrificing their lives. They are committing suicide. It is a sensitive issue. The whole Telangana is burning and as you said,
even Andhra Pradesh is also burning. ...(Interruptions)

 

 

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) â€¦ *

अ य  महोदया : आप बिैठए, आप लोग ये या पर पर वातालाप कर रहे ह  You address the Chair.

SHRI SARVEY SATYANARAYANA :  Madam, I am very much thankful to Shri Dasgupta and I appreciate his stand. All these
years, his Party was not supporting us. Madam, I am thankful to him that now he has come out with a statement
supporting the demand for a separate understanding the sentiments of the people there. We are very much thankful to him.
The whole is thankful to him but I have a personal request to make. He should ask for a separate and not for Andhra State
and all that. दादा यह नह  हो सकता िक िचत भी मेरी और पट भी मेरी  एक ही बात होनी चािहए  जसेै बीजेपी ने बोला िक तेलंगाना दीिजए, उस तरह से
तेलंगाना के बारे म बात होनी चािहए  ...(Interruptions)

SHRI GURUDAS DASGUPTA : The BJP has an axe to grind....(Interruptions)

अ य  महोदया : गु दास दास गु ा जी, ये आपको या हो गया ह?ै You please sit down and Shri Satyanarayana, please address the Chair.
आप उनको य  अडेस करते ह  वे बार-बार खड़े हो रहे ह तो आप बार-बार उनसे बोलगे?

शी सव स यनारायण : मडैम पीकर, म यहां से भगवान से यही पाथना क ं गा िक हमारी नेता सोिनया जी, यपूीए चेयरपसन, कांगेस पाट  लीडर I consider
Shrimati Sonia Gandhi as my mother. She gave me rebirth in politics. अगर सोिनया जी यहां रहत  और तेलंगाना क  िडबेट सुनती तो
डिैफनेटली तेलंगाना का इ यु very soon expedite हो सकता था  Today she is not here with us. She is hospitalised. I pray God on
behalf of the entire people of and this House that God should give her patience, strength and good health and she should
recover very well. She must come back with very good health and do justice to the people of because she has always been
saying that she has not let the people of Telangana down.

 

The chapter of Telangana is not yet closed. The debate on is still on and that is the reason why I have been trying to
convince all the political parties including the Opposition to have a consensus on the issue of . Since there was no
consensus, this issue was getting delayed but due to different statements from the Government, from the Congress Party



and other political parties, people of are at a loss to understand the matter.  They have developed a fear psychosis that a
separate may not be formed and that is why, people are committing suicides. Let us not play with the lives of the people.

Telangana was a separate State or for that matter, we were a separate country. We were called the Hyderabad State.  We
got Independence only in 1948 and not in 1947. We were ruled by the then Nizam. हमारे पास मु क  ल था  मु क मतलब देश  उस
देश का जो भी रेसीडे ट ह,ै वह मु क  कहलाता था  वह कि ट यु होना था  We were merged with the Seema Andhra people on the basis of
linguistics, language and all that. These Andhra people were with Madras State. There is no doubt that they are our
brothers and sisters. मदास टेट को separate करने के वा ते तेलुगु पीपल एक जगह इ क ा ह गे, बोलकर they wanted to come out from the
Madras State. They demanded a separate State and on the basis of language and all that, we were forcibly merged with
Andhra Pradesh. At that time they had even demanded for a separate Madras State because they had contributed much for
the development of Madras. But Madras was not given to them as they are now demanding Hyderabad as their right on the
plea that they have contributed so much for its development. On the same lines, they had demanded in those days. It was
not considered too but was merged. On the day it was merged, as Shrimati Sushma Swaraj has said, Jawahar Lal Nehru
has commented on it.

Telangana is an innocent baby. Being married to a mischievous boy, they should live together for long and as much as they
can. But if this innocent baby demands a divorce, it should be granted. उस िदन जवाहर लाल नेह  जी बोले ह और आज उनक  नवासी,
आज उनक  पोती सोिनया जी, हमारी नेतागण, she is prepared to fulfil that commitment. She understood that a lot of injustice has
been done to the people of Telengana. They are being treated as second class citizens of this country. They demand
justice. The development is not taking place there....(Interruptions)

अ य  महोदया : आप प  पिूछये

शी सव स यनारायण : हमारे ब च  के िलए पढ़ाई नह  ह,ै हमारे ब च  के िलए नौक रयां नह  ह, हमारे पास इंड टी नह  ह,ै हम और भी गरीब ह, इ नोसट लोग ह,
अ छे लोग ह, हम हर-एक को मानते ह, हमारी का मोपॉिलटेन िसचुएशन ह,ै हम सबको चाहते ह  आज भी तेलंगाना के िकएशन के बाद भी, we will allow
everyone to stay in Telangana itself.  We will not ask anybody to go away from Telangana as KCR has said: ""तेलंगाना  वाले
जागो, आधा वाले भागो  Congress is not for the bhago slogan and we are not for bhago slogan. Everybody should live. Why are
we demanding Telangana? Telegana is for self-respect and self-governance. The  State wants a development. That is the
reason we have been demanding Telangana. A lot of people have laid down their lives. Even the hon. Minister of Home

Affairs has made the statement on 29th in both the Houses of Parliament. Again, on 23rd there was a statement issued by
the Government about the people who have lost their lives. More than 600 people have lost their lives. We are very sorry to
say this. As Shrimati Sushmaji has rightly pointed out, one person महोदय, वह याडी रे डी 20 साल का ब चा िजसने यहां आकर सुसाइड कर
िलया  पुिलस वाले, नौकरी करने वाले, कां टेब स बीवी, ब च  के सामने शटू करके मर गये िक तेलंगाना नह  आयेगा इसिलए म मर रहा हं  लोग इस तरीके से
सकैीफाइज कर रहे ह  That was the reason in the last Session we have created pandemonium here. We said, `yes, we will
commit suicide' हम अपने ब च  को और मरते नह  देखगे, तेलंगाना लेकर रहगे  As Bal Gangadhar Tilak has said, "Swaraj is my birth
right. I will have it". Sarvey Satyanarayana and the Telangana people, चार करोड़ आवाम आज एक ही बात कहेगा िक तेलंगाना हमारा बथ
राइट है  We will have it and we will take it. The creation of separate Telangana is imminent. It should be given and nobody
can oppose that. Shrimati Sonia Gandhi is our Leader. She has made up her mind to give Telangana.  That was the only
reason....(Interruptions)

अ य  महोदया : आप प  पिूछये

शी सव स यनारायण : महोदया, तेलंगाना म लोग मर रहे ह  तेलंगाना क  चार करोड़ आवाम क  तरफ से हमारे एमपीज़ ने रजाइन िकया तो आप मुझे बोलने का
चांस दीिजए  म सुषमा जी िजतना सीिनयर नह  हं, म गु दास दासगु  जी भी िजतना सीिनयर नह  हं जो बात कर सकंू  Madam, I must be in a position
to give my presentation. आज सारी दुिनया देख रही ह ैिक तेलंगाना म या होने वाला ह?ै

MADAM SPEAKER: I am giving you the chance. So, please ask your question.

शी सव स यनारायण : तेलंगाना को याय िमलेगा, तेलंगाना को जि टस िमलेगा  कांगेस और यपूीए गवनमट क  तरफ से इसम िडले हो रहा ह,ै नो डाउट,
लेिकन इंसाफ ज र िमलेगा  उस इंसाफ के वा ते हम लड़ रहे ह  गलत टेटमट आने क  वजह से हमारे लोग जान दे रहे ह और इसीिलए यह िसचुएशन है  आज परेू
एमएलएज़ रजाइन कर गये ह  Ministers are not going to their offices. आज टेट गवनमट का परूा टॉफ पेन डाउन करके वहां कुछ भी नह  कर रहा
ह,ै ब चे, िव ाथ  कूल नह  जा रहे ह और कोई नौकरी नह  कर रहा है  वहां सब अ त- य त हो गया ह,ै वहां क  परूी यव था थिगत हो गयी है  यहां पर भी
रजाइन िदया, हम भी रजाइन देना चािहए, लेिकन अगर म भी रजाइन देता, अगर मेरा यह भाई भी रजाइन देता तो यहां तेलंगाना क  बात करने वाला कोई भी
नह  होता, यहां कोई भी बात करने वाला नह  रह पाता  कोई लीडर नह  ह,ै म यहां बात क ं गा  म हकूमत के िखलाफ नह  जाऊंगा  I will not defy my
Leader. I will not challenge the authority of my Leader. I am a loyalist because she gave me birth in politics.

Madam, as she said, it was a birthday gift given by Shrimati Sonia Gandhi on 9th December, 2009.  It was really a birthday
gift to the people of Telengana. Once she has given the birthday gift, she will not take it back. It is true that once she
commits or promises, she will abide by that. The only thing is that certain disturbances have been created. That is the
reason it is getting delayed. Shri Ghulam Nabi Azad is our Leader. He has already started consultations. He is trying to find
out a solution. As soon as the discussions are over, definitely the Bill is to be placed in the House.

And, it should be placed in the House. महोदया, हदैराबाद के बारे म ये लोग पछूते ह  तेलंगाना देना ह ैतो दो नह  तो तेलंगाना को यिूनयन टै रटरी या
कॉमन टै रटरी बनाओ  हमारे भाई ऐसा बोलते ह  कल सुबह हदैराबाद को हटाकर तेलंगाना दे दो तो they will agree. ...( यवधान)

अ य  महोदया : अब आप बिैठये  आपने िकतनी देर बोल िलया  अब सवाल पिूछये और बिैठये

शी सव स यनारायण : हदैराबाद िकसी क  जागीर नह  है  हदैराबाद हमारे िसर के समान है  िसर के साथ खाली हाथ दे दगे और बॉडी उधर दे दगे और कहगे िक
तेलंगाना ले लो, ऐसा नह  होता है  Nothing more and nothing less. तेलंगाना होगा तो हदैराबाद के साथ दस िजल  का तेलंगाना होगा, Nothing more
and nothing less.

महोदया, हमारे होम िमिन टर साहब ने एक टेटमट म अभी-अभी बोला ह ैशीकृ ण कमेटी के बारे म  The Sri Krishna Committee was appointed with
reference to the demand for a separate State of Telangana as well as the demand for maintaining the present status as the
united Andhra Pradesh. या तो तेलंगाना बोलो या आधं पदेश बोलो, इसके बारे म कमेटी डाली है  Of course, the Sri Krishna Committee is not
the Supreme Court for us, the Telangana people. Their findings are not binding on us. Even we ignore the Government also.
वह तो हम कचरे के िड बे म डालगे  इसिलए डालगे य िक अभी-अभी मालमू हआ ह ैिक तेलंगाना के साथ िकतनी सािजश हई है  इन लोग  के पोिलिटकल इंटर ट
ह, ये लोग जो पोिलटीिशय स नह  होते, ऐसे लोग  ने यह रपोट िलखी ह,ै इसिलए हम उसे नह  मानते  लेिकन इस टेटमट म केवल दो पॉइंट पछेू गए ह िक हाँ या
ना बोलो तेलंगाना के िलए  तो उ ह ने छः पॉइं स िदये  ऐसा भी करो, वसैा भी करो, ऐसा करो, वसैा करो, इतना बोलने क  या ज़ रत थी? This itself is a
wrong statement. इसिलए हम इसको रजै ट करते ह ...( यवधान)

Regarding deletion of Paragraph 14 (f), I think that issue is getting solved. लेिकन इसम िचद बरम जी हमारे साथ बहत ही हमदद  करते ह
तेलंगाना के बारे म भी 9 िदस बर के बाद जो टेटमट िदया था, सब लोग  ने उनक  गलती पकड़ी थी  उ ह ने कहा िक िचद बरम साहब कैसा रात रात ऐसा बोले
लेिकन वे सरकार क  तरफ से बोले  Our appreciation and our thanks are there to Shri Chidambaram. लेिकन एक बात या हई 14(एफ) म,
He is clearly mentioning that the Central Government will reiterate the State Assembly to get it passed again. एक बार एसै बली
म 14(एफ) के िडलीशन के बारे म पास हो गया तो एक बार िफर रज़ॉ यशून पास करने क  या ज़ रत ह?ै यह कन यिूज़ंग टेटमट रहने क  वजह से ब चे मर
रहे ह  इसीिलए हम लोग एिजटेट कर रहे ह  ऐसी चीज़ नह  होनी चािहए  Now, this matter is settled. No doubt, it is going to help us. लेिकन
14(एफ) से नह  होगा  यानी वह कोई दूसरे रीजनल बो ज़ लगाने से, या कोई कमीशन अपॉइंट करके फं ज़ देने से तेलंगाना को याय नह  िमलेगा  तेलंगाना को
िसफ सपैरेट टेट देने से ही याय िमलेगा  इससे हटकर कुछ भी हमारे लोग नह  मानगे  इसिलए हम तेलंगाना रा य इस तरीके से देना चािहए  "The process
on Telangana will be initiated and an appropriate Resolution will be moved in the House, and almost all the cases that are
being booked against the students will be withdrawn..." - इस पकार से होम िमिन टर साहब ने 9 िदस बर को जो टेटमट िदया ह,ै और 10
तारीख को संसद के दोन  सदन  म टेटमट िदया ह,ै उसम या ह?ै वह मेरे िहसाब से उतना टाँग टेटमट नह  है  By when will you initiate and when
will you complete it? There is no time-bound programme in that. An Appropriate Resolution should be moved. It is not
necessary that it should be approved with a majority. It is not necessary that it should be approved unanimously. It is
sufficient if it is placed in the House and discussed. यह बात है  और एक बात ह ैउस टेटमट म  "All the cases that are being booked
against the students who participated in the agitation will be withdrawnâ€¦" - लेिकन आज तक िवदडा नह  हआ ह,ै we are very
sorry to say that. वह भी करना चािहए, 14(एफ) भी हटाना चािहए, तेलंगाना टेट होना चािहए

अ य  महोदया : अब आप अपनी बात समा  क रये

शी सव स यनारायण : म समा  कर रहा हँ  फतउल अली कमीशन क  बात मडैम ने बोली, वह सही बात है  तेलंगाना म अगर इलै शन लगाओ तो तेलंगाना
टेट के टू-थड मेजा रटी ऑफ एमएलएज़ अगर मानते ह मजर के िलए तो आधं पदेश टेट िकयेट करो, लेिकन फज़ल अली कमीशन को उन लोग  ने, who are

at the helm of affairs, they have ignored and they have formed the State. एक बात और कहते ह िक सकेै ड एसआरसी बनाकर देश म
िजतने छोटे-छोटे टे स ह, सब लोग  क  बात सुनगे और हो सका तो उसम तेलंगाना को जोड़ दगे

उसम तेलंगाना जोड़ दगे  It is clearly a message of opening Pandora's Box. यह एक लीयर मसेैज जाएगा, िजसम तेलंगाना बनाने के िलए सिैकंड
एसआरसी बोलना जसेै पडोरा बॉ स को ओपन करना  यह बात सरकार, सोिनया जी, पधानमंती या यिूनयन काउंिसल आफ िमिन टस नह  बोल रहे ह  लेिकन यह
बात उस समय आई  In UPCC, there was an unanimous resolution passed for trifurcation of the State of Uttar Pradesh into three.
This is the resolution of the Congress Working Committee. कांगेस विकग कमेटी का रैज़ो यशून था, इसिलए सिैकंड एसआरसीसी बोली गई
लेिकन हमारे आधं और रॉयल सीमा के लोग कह रहे ह िक सिैकंड एसआरसीसी हो गई ह ैऔर तेलंगाना नह  आता है  िमसइंटरिपटेशन आफ फै स क  वजह से
हमारे ब चे मर रहे ह  सिैकंड एसआरसी केवल उ र पदेश के िलए ही नह , बि क जहां भी मांग ह,ै उनक  रपज़ टेशन लीिजए और सुिनए  यिद रीज़नबैल मांग है
तो उ ह दीिजए  िजस समय देश आजाद हआ था, उस समय िकतने रा य थे और आज िकतने रा य ह, यह आप देख सकते ह  उन लोग  ने उ रांचल, झारख ड
और छ ीसगढ़ िदया है ...( यवधान)

अ य  महोदया : आप बठै जाइए

â€¦( यवधान)

अ य  महोदया : अब आप बठै जाइए  आप अपनी बात कह चुके ह

â€¦( यवधान)

शी सव स यनारायण : तेलंगाना का मसला बीजेपी और एनडीए के काल म भी था  लेिकन इ ह ने उसे इ नोर िकया  हमारे आधं पदेश के भाइय  ने सभी को यह
सकूलर िदया है  म इसे पढ़कर सुनाना चाहता हं-

"I have had the matter examined. The Government of India is of the view that regional disparities in
economic development can be tackled through planning and efficient use of available resources. The
Government, therefore, do not propose creation of separate State of Telangana."

वष 2002 म आडवाणी साहब ने बीजेपी के एमपी नरे द साहब को एक लेटर िलखा था ...( यवधान) यह लोग बहत खशु हो रहे ह  यह सकुलेट करके बहत खशु



हो रहे ह  लेिकन हम खशु ह, य िक उस समय तो आप नह  दे पाए, लेिकन आज आप तेलंगाना क  जनता को िदखाने के िलए एक अ छी नीयत से आए ह  उस
िदन यिद आप तेलंगाना दे देते तो आज इतनी पा ल स नह  होती  उस समय यिद आपने तेलंगाना दे िदया होता तो आज हमारे ब चे नह  मर रहे होते  देर हई,
लेिकन अंधेर नह  तेलंगाना देने के िलए देर आए, लेिकन दु त आए ...( यवधान)

MADAM SPEAKER: You made it into a debate. It is a `Calling Attention' of the Minister.

शी सव स यनारायण : उस समय चंदबाब ूनायडू आधं पदेश के चीफ िमिन टर थे  (Interruptions) â€¦ * उ ह ने बीजेपी को कहा िक तेलंगाना नह  देना
चािहए  इसिलए इ ह ने तेलंगाना रा य नह  िदया ...( यवधान)

MADAM SPEAKER: All right. This will not go on record.

(Interruptions) â€¦ *

MADAM SPEAKER: Dr. K.S. Rao.

Nothing else will go on record except what Dr. K.S. Rao is saying.

(Interruptions) â€¦ *

DR. K.S. RAO : Madam, I sincerely thank you for giving me an opportunity to tell the fact prevailing in Andhra Pradesh. I am
particularly requested to, because only people who are supporting the demand for a separate State of Telanganaâ€¦..
...(Interruptions)

शीमती सषुमा वराज : महोदया, या इनके दो लोग बोलगे?

MADAM SPEAKER: I have my own special discretion and I have allowed him.

DR. K.S. RAO: Only because the responsible Leader of the Opposition representing the whole country, and a major
opposition party has raised this issue, I had to speak today. If it were to be a Member of Parliament from Telangana, I
would not have bothered so much about it because by virtue of his being from Telangana, naturally, they would like to say
so. I have no objection on that. Here, I will quote some of the points mentioned by our Opposition Leader.

Hon. Sushmaji was telling that some Congress leader, in a public campaign during the election in 2004, said that they will
give a separate Telangana State. She also says that it is mentioned in the Common Minimum Programme and also she said
that it is mentioned in the President's Address. I want to make a statement here that nowhere a separate Telangana State
was promised. But on many of the occasions, it is said ...(Interruptions) I am talking about what hon. Leader of the
Opposition has said. Nowhere is it mentioned categorically that a separate Telangana State will be created. But it did
mention that the difficulties and the conditions prevailing in Telangana will be considered. If there are any regional
differences in the development and if there are any grievances regarding employment, education, health care, they will
definitely go into the details and address all those things. If necessary, the Government of India may ultimately decide to
give a separate Telangana State for which we will not have any objection.

But the point here is that the hon. Leader of the Opposition is finding fault with the Congress Party. Let me quote what her
party said. In their Plenary Session in Kakinada in 1998, your whole party said, 'one vote, two States'. They said that if one
vote is given to the BJP and its supporting party, they will give two States. That means, they will divide Andhra Pradesh
into two States immediately. She is the leader here, though she might not have been present there on that day. But who
was responsible for it? Immediately after 1998, when they came to power they forgot that and the excuse they gave was
that the TDP was not willing and so we will not give a separate Telangana State. ...(Interruptions) This is the letter which
Shri Sarvey Satyanarayana has quoted. ...(Interruptions) Now a responsible party with no representation from Andhra
Pradesh in Lok Sabha today, they are pleading about the conditions prevailing in Andhra Pradesh. How pathetic is this?
...(Interruptions) They do not even have one MP from Andhra Pradesh. ...(Interruptions) Let them go and fight the election
there independently. ...(Interruptions)

MADAM SPEAKER: Satyanarayanaji, why are you standing? Please take your seat.

...(Interruptions)

MADAM SPEAKER: Nothing will go on record except what Dr. K.S. Rao is saying.

(Interruptions) â€¦ *

MADAM SPEAKER: Satyanarayanaji, please take your seat.

...(Interruptions)

DR. K.S. RAO : Madam Speaker, Sushma Swarajji raised this issue pertaining to Andhra Pradesh where not only they do not
have any representation in Parliament, but they will not get even 2 per cent of the vote in Andhra Pradesh if they were to
go alone in the election. They must either associate themselves with the Congress or TDP or some other party. Otherwise,
there is no existence of BJP in Andhra Pradesh and they are now pleading for a separate Telangana State. ...(Interruptions)

MADAM SPEAKER: Ganesh Singhji, why are you standing? Please take your seat.

...(Interruptions)

DR. K.S. RAO : Madam, Srikrishna Commission was appointed by the Government of India...(Interruptions)

Srikrishna Commission was appointed by the Government of India with the consent of all the parties of Andhra Pradesh.
Every one of us had agreed that we will abide...(Interruptions)

अ य  महोदया: बठै जाइये  बिैठये

â€¦( यवधान)

MADAM SPEAKER: I have given him a chance to speak; let him speak.

...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) â€¦ *

DR. K.S. RAO : I will limit my expression on the BJP; no more on BJP.

My point here is this. A major opposition party...(Interruptions)

MADAM SPEAKER: Nothing else will go on record except what K.S. Rao ji is saying.

(Interruptions) â€¦*

अ य  महोदया: बठै जाइये  मने उ ह बोलने का मौका िदया ह,ै पीकर ने िदया है  आप बठै जाइये

â€¦( यवधान)

अ य  महोदया: ठीक ह,ै बठै जाइये  आप बठै जाइये  आप भी बिैठये

â€¦( यवधान)

DR. K.S. RAO : Nobody else is asking the question; he has to ask the question. ...(Interruptions). Okay, I will leave it.  I will
not touch over BJP. Now let me say about the position in Andhra Pradesh....(Interruptions)

अ य  महोदया: आप िफर खड़े हो गये, बठै जाइये

â€¦( यवधान)

DR. K.S. RAO: Madam, Telangana agitation is a golden history.  It was started by discontented politicians be it Congress or
be it some other Party....(Interruptions)

MADAM SPEAKER: Dr. K.S. Rao ji, you ask your question.

...(Interruptions)

MADAM SPEAKER: I am asking him to ask the question.

...(Interruptions)

DR. K.S. RAO: Andhra Pradesh was formed not because the people of Rayalaseema, of coastal region wanted it.
...(Interruptions)

MADAM SPEAKER: Dr. K.S. Rao ji, you ask your question.

...(Interruptions)

अ य  महोदया: आप बठैगे तो करगे  आप बठैगे, तभी कुछ करगे न

DR. K.S. RAO : It is the Telangana leaders sacrificing the position of their Chief Ministership. Dr. Burgula Ramakrishna

resigned as Chief Minister, passed a resolution with more than 2/3 rd majority asking Andhra region to join and make
Vishalandhra...(Interruptions) But the discussion went on in Parliament. ...(Interruptions)



अ य  महोदया: बठै जाइये  आप भी बठै जाइये  आप भी बिैठये

â€¦( यवधान)

अ य  महोदया: आप बठै जाइये  आप भी बिैठये

â€¦( यवधान)

MADAM SPEAKER: Will you ask the question, Mr. Rao?

...(Interruptions)

MADAM SPEAKER: Please ask the question.

...(Interruptions)

DR. K.S. RAO : Madam, 2/3rd of the Assembly of Telangana, of Hyderabad had approved this....(Interruptions)

MADAM SPEAKER: You please take your seat.

...(Interruptions)

DR. K.S. RAO : Madam, you must hear me also. You permitted them so much today.

My point here is this. I am also the people's representative....(Interruptions)

MADAM SPEAKER: Hon. Minister.

...(Interruptions)

MADAM SPEAKER: Please take your seats.

...(Interruptions)

अ य  महोदया : आप बठै जाइए

â€¦( यवधान)

MADAM SPEAKER: Please sit down. You also sit down.

...(Interruptions)

अ य  महोदया : आप भी बिैठए

â€¦( यवधान)

MADAM SPEAKER: Please sit down. This was the Calling Attention and I think all the hon. Members who had listed have
spoken. I request the hon. Minister to reply.

...(Interruptions)

SHRI P. CHIDAMBARAM: Your name is not here....(Interruptions)

MADAM SPEAKER: Please sit down. Let the reply come.

...(Interruptions)

MADAM SPEAKER: Only the statement of the hon. Minister will go on record.

(Interruptions) â€¦*

SHRI P. CHIDAMBARAM: Your name is not here. Please sit down.

MADAM SPEAKER: Please sit down; the hon. Minister is speaking.

...(Interruptions)

MADAM SPEAKER: Nothing will go in record except what the hon. Minister is saying.

(Interruptions) â€¦ *

SHRI P. CHIDAMBARAM: Madam Speaker, I rise with a sense of sadness that this Calling Attention Motion has become, as
I fear, into a very divisive debate.

Please understand that there are a very large number of people in Andhra Pradesh who are divided on this issue and
nothing should be said and done in the Parliament that will only inflame passions there.

My effort from the very beginning has been to tell the leaders of Andhra Pradesh that the solution to the problem
which has arisen − demand for Telangana on the one side and the demand for maintaining a united Andhra Pradesh on the
other − must come from the Telugu speaking people. It must come from the people of Andhra Pradesh and the Government
of India can only facilitate the solution. That has been my approach.

In fact, those who attended the All-Party meeting on the 5th of January, 2010 and the All-Party meeting on the 6 th of
January, 2011 will know − I said this repeatedly − that Parliament can only facilitate a solution, the Government can only
facilitate a solution, the solution must really come from the people of Andhra Pradesh.

Madam, there is indeed a long history. That history is well known to everyone. The hon. Leader of the Opposition, in her
wisdom, referred to that history. I am not quarrelling with her recounting of the history. But the fact remains that while
there is an old history there is also a recent history. She referred to the Report of the States Reorganisation Commission,
the Gentlemen's Agreement of 1956, the amendment to Article 371 (1) of the Constitution, the six-point formula of 1973,
the introduction of Article 371 (D), and the elections to the State Assembly in May, 2009. All this is a part of that long
history. But there is also a more recent history. Unless one looks at those events, it will be difficult to understand why the
Government of India is proceeding with great care and caution.

As recently as December 7, 2009, there was a Business Advisory Committee meeting followed by an All-Party meeting in
Hyderabad. It is based on the minutes of those meetings that the Government of India, through me, made an
announcement on December 9. I sincerely hope that no one is so naÃ¯ve as to believe that an individual could have made
that announcement without a decision by the Government or without a decision by the leaders of the Government. But
shortly after that statement was made on December 9, the situation at the ground altered. That is an undeniable fact. The
principal political party in Andhra Pradesh and the principal Opposition party in Andhra Pradesh divided.

I did not divide them. No one in this House wishes them to be divided but the fact is that they are divided. And when they
divided, the Government of India was obliged to take notice of that fact. ...(Interruptions)

SHRI M. VENUGOPALA REDDY (NARASARAOPET): Including your Party. ...(Interruptions)

SHRI P. CHIDAMBARAM: I said so.  Did I not say that? I said the Ruling Party in Andhra Pradesh and the principal
Opposition Party in Andhra Pradesh. None of us wanted them to be divided. When they divided, we had to take note of the
altered situation and then we made a statement on December 23. After that, the Srikrishna Committee was appointed.

Now, I do not think that in our anxiety to score a point over an imaginary adversary or a real adversary we should run down
a distinguished Judge like Mr. Justice Srikrishna. Of course, the Committee consulted everyone.  The Committee consulted
the Finance Minister as the Committee was bound to. The Committee consulted me. The Committee consulted everyone.
But we did not tell them what they should put in the Report. It is not the business of the Ministers of the Government to
tell a Committee "do this or do that or write this or write that". If they wrote a Report, they are the authors of the Report
and they take responsibility for what they write in the Report.

But in our anxiety and in a situation of inflamed passions, I respectfully submit that we should not run down a
distinguished Judge like Mr. Justice Srikrishna who has served this country with great distinction for many years.  What has
he done? He has adhered to the Terms of Reference. The Terms of Reference did require the Srikrishna Committee to
explore the options that are available in order to find a way forward. In his wisdom, the Committee's wisdom, they have
explored the options, they have given six options. It is for us, the political parties which are represented in Andhra Pradesh
and with the support of political parties in other States − Parties in Uttar Pradesh, Orissa and Punjab − to find a solution in
this House. And that is precisely what I am trying to do in the Government and what my colleague, Shri Azad is trying to do
in our Party.

I am sure each one of you in your party has also got a person responsible in your party to find a solution. This is nothing
unusual in party based democracy where the Government does its work as Government, party leaders try to find a
consensus within their own parties. There is nothing unusual.

Therefore, my respectful submission is, let us not say or do anything that will only − I have to borrow the words of my
friend, Mr. Gurudas Dasgupta − add fuel to the fire. The attempt must be to douse the flames, to douse the passions, and
let us try to find a solution.

Madam, this is the Call Attention. I have made a statement. I can be asked to clarify my statement. But there are some
things, which I cannot do; I cannot clarify why the Justice Srikrishna Committee added the Chapter VIII and said, 'this
Chapter may be classified as secret'. How can I clarify that? I got a Report in which one Chapter is marked as secret; it



Chapter may be classified as secret'. How can I clarify that? I got a Report in which one Chapter is marked as secret; it
remains secret. Now, the matter is being debated in the Andhra Pradesh High Court. A learned single Judge for whom I
have great respect, passed an Order but the Division Bench has stayed that Order.  Now, what can I clarify there? There is
a Chapter, which is marked as secret.

SHRIMATI SUSHMA SWARAJ : Just one minute, please.

I did not ask you to clarify.  My question was very specific − Is there any Chapter by the name of Chapter VIII marked as
secret?

SHRI P. CHIDAMBARAM: I am answering that ...(Interruptions)

SHRIMATI SUSHMA SWARAJ : That you have admitted.

SHRI P. CHIDAMBARAN: I am answering that.

SHRIMATI SUSHMA SWARAJ : I never asked you to clarify.

SHRI P. CHIDAMBARAN: Thank you.

SHRIMATI SUSHMA SWARAJ : My only question was : या शीकृÂणा कमेटी म एक चै टर एट था सीकेट मा ड था?

SHRI P. CHIDAMBARAM: There is. I am saying so.

SHRIMATI SUSHMA SWARAJ :This was precisely what he has said.

MADAM SPEAKER: All right.

SHRI P. CHIDAMBARAM: There is a Chapter.  It is marked 'secret'. Whether it should be made public or not, it is a matter,
which is ÂÂsub-judice in the Andhra Pradesh High Court. A learned single Judge has pronounced an Order and the Division
Bench has stayed the operation of that Order. Therefore, that matter is sub-judice. That is the best I can say.

SHRIMATI SUSHMA SWARAJ : But the judgment is in public domain.

SHRI P. CHIDAMBARAM: Of course, it is. The judgment will be in the public domain but the judgment is not operative. It is
stayed.

SHRIMATI SUSHMA SWARAJ : 'That judgment is not operative' means what? I am telling you. ...(Interruptions)

SHRI P. CHIDAMBARAM: 'The judgment is not operative' is something, which any lawyer knows...(Interruptions)

MADAM SPEAKER: Let him reply.

SHRIMATI SUSHMA SWARAJ : What is the operative part? The operative part is that you make it public within two weeks.
That is the operative and that has been stayed. That has been stayed na?

SHRI P. CHIDAMBARAM: Sorry, Madam. 'The judgment is not operative means ...(Interruptions) I will tell you what that
means.

You have asked me a question; let me answer. 'Judgment is not operative' means the conclusion in the judgment and the
reasons leading to the conclusion are being reviewed by a Division Bench, and, therefore, cannot be implemented or relied
upon.

SHRIMATI SUSHMA SWARAJ : But not the contents of the judgment.

SHRI P. CHIDAMBARAM: Who says? Nobody is erasing the content....(Interruptions)

SHRIMATI SUSHMA SWARAJ : I was reading from the contents of the judgment.

SHRI P. CHIDAMBARAM: Anyway, I agree.

SHRIMATI SUSHMA SWARAJ : Mr. Home Minister, I was reading from the contents of the judgment.

SHRI P. CHIDAMBARAM: I agree Madam.

MADAM SPEAKER: Let him reply.

SHRI P. CHIDAMBARAM: I agree Madam,  my law may be rusty; I agree. But this is how I understand the
law...(Interruptions)

Kirti Azad, please. Kirti Azad, take law from me; I will take cricket from you....(Interruptions)

SHRI KIRTI AZAD (DARBHANGA): Do not take it from Dhoni, now...(Interruptions)

SHRI P. CHIDAMBARAM:  The conclusion of the judgment and the reasoning leading to the conclusions are being reviewed
by a Division Bench. The judgment has been stayed.

Number two, Madam Speaker, a young boy comes to Delhi. It is reported that there is a death. Police are investigating it. It
is suspected to be a case of suicide. There is a suspicion that the note reportedly or allegedly written by him was in his
pocket. The matter is under investigation. Now, what can I clarify? Can I assert, like some have the confidence to assert
that it is a note written by him or can I assert, that it is a note not written by him? Can I assert it is a genuine suicide note
or can I say it is not a genuine suicide note? Every death in such circumstances saddens us; it diminishes each one of us.
one of our young men, for whatever reasons, driven by whatever motive, by whatever passion, by whatever resentment, or
by whatever anger, if he commits suicide, it diminishes each one of us.

My sincere appeal is, let us all join and appeal to the youth of Andhra Pradesh, please do not take these extreme steps
while we debate the subject now.

Number three, the hon. Leader of the Opposition said: "Bring a Bill, we will support."

SHRIMATI SUSHMA SWARAJ : Yes.

SHRI P. CHIDAMBARAM: Well, that is her party's political position. I am not quarreling with that political position. Her party
has obviously changed its mind.

There is nothing wrong if people changed their minds....(Interruptions) I am not denying it. For example, the then Home

Minister on the 1st of April 2002 in response to a matter raised in the Lok Sabha said, "I have had the matter examined.
The Government of India is of the view that regional disparities and economic development can be tackled through planning
and efficient use of available resources. The Government, therefore, do not propose creation of a separate State of
Telangana." That was the position then. If they have changed their position, that is their privilege. A political party can
certainly change its position....(Interruptions)

Advani Ji, I am not saying anything wrong. All I am pointing out is that in 2002, the BJP had a position. In 2011, the
Leader of the Opposition says the Party's position is different. Therefore, both are facts. I am not criticising you for that. All
I am saying is, as Government, we have to follow a particular process in order to find the solution, and in that process, we
will certainly take note of the fact that notwithstanding the earlier position, the principal Opposition Party in the Lok Sabha
today maintains that Telangana should be created. This is a factor that we will certainly take into account with the respect
that it deserves.

At the same time, I must also tell, Madam Speaker, that there are eight recognised political parties in Andhra
Pradesh. One of them, the PRP, has announced that it will merge with the Congress. That makes it seven. But a new party
has arisen, known as YSR Congress. There are still eight parties represented in the State Legislature.

Now, what is the position of these eight parties? Three parties, including the BJP, are clearly for Telangana, TRS, the
CPI and the BJP. One Party, the CPI(M), is opposed to the creation of Telangana. Three parties, and perhaps, the eighth
partyâ€”I say this with cautionâ€”have still not made a final decision. The Congress Party has told me that they have not
made up their mind finally. They are still in the process of consultation....(Interruptions)

The TDP is divided and they have told me, as the Party, the TDP, has not taken a final decision. The YSR Congress, a
new party, has not told us anything about taking a final decision. In fact, according to my reports, in their Conference which
they held a month ago, they did not take a final decision. And, the MIM told me that they would like to know the decision of
the Congress Party and the TDP before they make up their mind. So, there are four parties which have not made up their
mind. I told them I will call another all-Party meeting when all of you are ready to come and give your views.

We called a meeting on the 5th of January, 2010. We called a meeting on the 6 th of January, 2011, and I said I am
ready to call the next meeting; please tell me whether you have come to a final conclusion. But the fact isâ€”this is what I
want the House to kindly understandâ€”that there are, at least, four out of eight parties, which have not yet reached a final
conclusion. I envy a party which has already made up its mind. I wish the other four parties will quickly make up their mind.
But the fact is, four parties have not yet made up their mind....(Interruptions) Please, this is a serious matter. And, we are
urging the parties to kindly complete the process of consultation quickly. ...(Interruptions) That is what we are saying.
Kindly complete the process of consultation quickly so that we can call a meeting and we can take a decision based upon
what they report to us at the meeting.

Madam, I do not think I have to say anything more. All I can do is, I would urge all the political parties to kindly go



through their process of consultation and kindly come and tell us what they would like us to do. In the meanwhile, please,
for the sake of our own children, let me tell you that these are our children. These boys and girls of Osmania University and
Kakatiya University are our children. These boys and girls, who are sometimes demonstrating in Hyderabad and sometimes
demonstrating in Vijayawada, are our children. Why should they die? Why should they be injured in a lathi charge? Why
should they suffer injuries? My appeal is, please allow the process of consultation to be taken to its logical conclusion.

It may take a few weeks, it may take a couple of months or it may take three months. But, we must be patient. This
involves the future of about 12 crore people in Andhra Pradesh. There are many, many more Telugu-speaking people all
over the world, who are watching what is happening to their beloved State of Andhra Pradesh. So, my appeal is, please
allow the process of consultation to be taken to its conclusion.

In the meanwhile, Madam Speaker, I sincerely appeal through you to the people of Andhra Pradesh, especially the young
men and women to maintain peace and harmony until we come to a conclusion.
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